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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A. NO7 in CVIL APPEAL NO 699 OF 2005
S. N. BHARDWAJ Appel lant (s)
VERSUS
ARCHEOLOG CAL SURVEY OF | NDI A & ORS. Respondent ( s)
(For nodification of Court’s order dated 8.9.2011 and

of fice report)

Dat e: 14/10/2011 This matter was called on for hearing today.

CORAM :
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For Appell ant(s) Appel | ant -1 n- Per son

M N. Kri shnanmani, Sr. Adv.
Rakesh Dwi vedi, Sr. Adv.
Sat pal Si ngh, Adv.

Saur abh, Adv.

R B. Singh, Adv.

V. S. Dubey, Adv.

For Respondent (s)

Sanjiv Sen, Adv.
P. Parnmeswar an, Adv.
U jal Banerjee, Adv.

Vi shnu B. Saharya, Adv.
For S. Saharya & Co., Advs.
Rashm WMal hotra, Adv.
M Khairati, Adv.
D. S. Mahra, Adv.

Annam D. N. Rao, Adv.
Neel am Jai n, Adv.
Keerthi Kiran Kota, Adv.
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Ranesh Chandra Pandey, Adv.
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UPON hearing counsel the Court nade the foll ow ng
ORDER

W have heard the | earned counsel for the parties.

W would Iike to reiterate that protection and
preservation of t he nmonunent of Tughl akabad Fort is
i mperative.

Lear ned counsel appearing for the Archaeol ogica
Sur vey of I ndi a is directed to file an af fidavit
i ndi cati ng t hat on t he basi s of t he aeri al survey
conducted in 1993, how many people were living in the



protected nonurment of Tughl akabad Fort. Let the affidavit
be filed within three weeks fromtoday with an advance
copy to the appellant-in- person and the counsel for
other parti es.

The respondent Archaeol ogi cal Survey of India and
other public authorities would be at liberty to visit the
protected nonunment and, if necessary, police protection
may be provided to them by the concerned authorities.

Meanwhil e, there shall be no further construction
in the protected nonument of Tughl akabad Fort.

List this application along with the civil appea
on the date fixed

(A.S. BISHT) (1 NDU SATI JA)
COURT MASTER COURT MASTER



